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Mr. Speaker: The question is: 
“That the Bill be passed". 

The motion was adopted.

MOTION RE SUSPENSION O F  
FIRST PROVISO TO RULE 74

The Minister of Home Affairs (Pan­
dit G B. P an t): I beg to move:

"That the first proviso to Rule 
74 of the Rules o f  Procedure and 
Conduct o f Business in Lok Sabha 
in its application to the motion 
for reference of the Delhi M unici­
pal Corporation Bill, 1957 to a 
Joint Committee be suspended.”
1 have given notice o f  a motion fo r  

the reference of the Delhi M unicipal 
Corporation Bill to a Joint Committee. 
Such a motion is governed by Rule 
74 of our Rules of Procedure and 
reference to a Joint Committee can­
not ordinarily be made if it involves 
matter.^ coming within sub-clauses 
fa ) to ( f )  o f clause Cl) o f Article 110 
of the Constitution. The Delhi M uni­
cipal Corporation Bill contains cer­
tain clauses which would com e within 
the scope o f Article 110 o f  the Cons­
titution. It is desirable, however, 
that this Bill, which is a volum inous 
one, should be referred to a Joint 
Committee. The Members of Delhi 
are primarily and mainly interested 
in it, though I hope that other hon. 
Members o f the House w ill also co ­
operate in im proving the Bill.

The Members of the Delhi area are 
divided into tw o parts. Some are 
here in the Lok Sabha and some in 
the Rajya Sabha. I wish that a ll o f 
them may be included in the Joint 
Committee. So, I am making a re­
quest to you for waiving this rule 74 
so that the reference o f the BUI 
which is hardly of a very contentious 
character may be  made to  a Joint 
Committee o f Both Houses.

Shri Naushtr Bh&racha (East 
K handesh ): W e hope that it w ill
not be  a norm al procedure for G ov­
ernment to ask fo r  suspension o f the-
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[Shri N iu ih ir  Bharucha] 
rule. The House w ill appreciate the 
fa c t  that this is a B ill o f  m ore than 
500 clauses and w e bad only a Sun­
d a y  in between to study this. I take 
it that the Governm ent w ill assure 
us that in future, B ills o f  this m ag­
nitude w ill not be flung on hon. 
M em bers w ith very  little tim e to 
■study them. The tact that it is going 
to  be referred to a Joint Committee 
is n o  excuse that it should Aot be 
thoroughly discussed before it is so 
-referred.

Pandit G. B. Pant: I am prepared 
to  go farther than what the hon. 
M em ber has suggested. He wants 
th at the Governm ent should assure 
that B ills of this magnitude w ill not 
b e  referred to a Joint Com mittee o f  
both  the Houses. I am prepared t6 
■assure the House that even if they 
are  not so equally volum inous, this 
should not be the norm al practice, to  
re fer  them to a Joint Committee, ex ­
cep t ...........

Mr. Speaker: He only wants m ore 
time.

Pandit G. B. P an t:...........when
■necessary. In fact, very  few  occa­
sions arise when w e approach the 
Chair and the House w ith such a 
request, which, on its face, is o f a very  
abnorm al character.

Mr. Speaker: O f course, this w ill 
1>e an exceptional case o f  reference to 
a  Joint Committee o f a B ill which in - 
-volves consideration of one or the 
other of the matters referred to in 
■clauses (a ) to ( f )  of article 110, that 
is, relating to M oney B ill or Financial 
B ill. A  special provision has been 
m ade that they should be considered 
by  this House. Inasmuch as it is only 
.an incidental matter and a m ajor por­
tion  relates to administration and it 
-will be  duplicating the w ork  regard­
in g  this matter, it is being referred

to a Joint Committee* I certain 
that similar applications w ill not be 
common. In exceptional rsTin. +H+ 
provision w ill be  exercised.

The question is:
“That the first proviso to Rule 

74 o f the Rules o f Procedure and 
Conduct o f Business in Lok Sabha 
in its application to the motion 
for  reference o f the Delhi M unici­
pal Corporation Bill, 1957 to a 
Joint Committee be suspended."

The motion was adopted.

DELHI M UNICIPAL CORPORATION 
BILL

The M ilister o f  Home Affairs 
(Pandit G. B. Pant): I beg to m ove:

“That the Delhi Municipal Corpo­
ration Bill, 1957, be referred to a 
Joint Committee of the Houses con­
sisting o f 45 mem bers; 30 from  this 
House, namely, Dr. P. Subbarayan, 
Shrimati Sucheta Kripalani, Shri 
Radha Raman, Choudhury Brahm 
Prakash, Shri C. Krishnan Nair, Shri 
Naval Prabhakar, Shrimati Subhadra 
Joshi, Shri P. Hanmftnth Rao, Shri
Kailash Pati Sinha, Shri Shree
Narayan Das, Shri Satis Chandra
Samanta, Shri Tayappa Hari Sona- 
vane, Shri Mathew Maniyangadan, 
Pandit^ Jwala Prasad Jyotishi, Shri 
Sunder Lai, Shri Bam Shanker Lai, 
Shri Sumat Prasad, Shri C. Nanjap- 
pan, Shri Mahadevappa Rampure, 
Shri Jaswantraj Mehta, Shri B. N. 
Datar, Shri Shivram Rango Rane, 
Shrimati Renu Chakravartty, 
Chaudhary Pratap Singh Daulta, Shri 
Surendranath Dwivedy, H. H. Maha­
raja Pratap Keshari Deo, Shri Ignace 
Beck, Shri A rjun  Singh Bhadauria, 
Shri D. R. Chavan, Shri B. Pocker, 
and IS members from  Rajya Sabha;




